IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM

0.A. No. 17 1991
B X WX

DATE OF DECISION —21.2,1991

R.S.Sunny & Ancther

Applicant (s)

4

Mr.MR Rajendran Nais Advocate for the Applicant (s)
o Versus '
-The Sub Divisional QOfficer,  Respondent (s) v

Telegraphs, Mavelikkara & 2 othars

Nr.V.Avji thnaraygnx_.“.,. ACGS‘C —— Advocate for the Respondent (s)

CORAM:
The Hon'ble Mr. 5 .P.Muker ji T - Vice Chairman
and ,
The Hon'ble Mr. ~ A,V ,Haridasan - Judicial Member
1. . Whether Reporters of local papers may be aIIowed to see the Judgement?\ﬁ‘%'
2. To be referred to the Reporter or not? V0.
3., Whether their Lordships wish to see the fair copy of the Judgement? Y
4.

*To be circulated to all Benches of the Tribunal 2 tw .

JUDGEMENT

(Mr.S.P.Mukerji, Vice Chairman)

Ué.have heard‘the laarnadvcounsgl fﬁr the partiass.
on this application in.uhich the applicantson the basis
of their previous casual service rendéred from 1984 to 1988
aré,claiming :eenéagement and regﬁlariéation under the
Sup Divisionaivﬂfficér; Telegraph, Navelikkéra. InAearlier
cases uws had directedagggu:;plicants  ta-submit ©  repre-
sentation to tﬁe competent authorify alonguith‘all dmcumentar§
evidences regarding their previous employﬁent and the res-
pohdeqts to disﬁusa of their reprasentation.. In the instant

case, a copy of the representation dated 19.6.1989 at Anne-

xure-A1 has not yet been disposed of. The learnsd counsel

"for the respondents aﬁpearad and indicated that thé applicants
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had rendered 184/180 days of casual service earlier.

2. In the facts énd circumstances, we dispose of the o
| - it tver, ik froen Fodan

application with the direction to the applicants to Pilq“
\supplementary rebresentaticné to fespondent,No.1, anclosing
all documentary evidence$bregarding their previous employ-
ment ahd.directw; thelrespondénts to diépmse of their
repreéahtations and ta grant necessary relief in accordance
with law, keeping in viéu the decision of this Tribunal

o ~ in OA 202/89 and ather cases reféerred to in .ground 'G' of :}’\

. para 5 af.the 0A within a perioé of two months from the date of

LY

receipt of the representatinn. - The respondemts are further
‘ ‘ rulenomb
directed to make use of such representatiens_and documents
o _ P - Iy
utgfﬁm they may be having in their possession in support of

the applicants’ contention of previols casual employment.

<S§f2>/ | :

. _ 21.2-97 .
o ~ {A.V,HARIDASAN) (S.P.MUKERIT)

JUBICIAL MEMBER - _ VICE CHAIRNAN

21.2.1991



